IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH

AT HYDERABAD.

0.A.N9.538/99.

- e e e e e em

Date ef decision: 8-4~-1999

Between: ) - Ce

G. Prabhakar Rao. .o Applicant,
And

1. ChieP Parsonnel Officer, South Central
Railway, Rail Nilayam, Secunderabad.

2. Work Shop Personnel Officar, Wagon Uork
Shop, 5.C.Railway, Guntupalli, Vi jayawada,
Krishna District.

3. K,Jogendra dedy, chtion Enginaér,‘
Inspaction wing, Wagon Work Shop, S.C.Railuay,
Guntupalli, Vigayawada, Krishnaa District.

4. N.5.R.Murthy, Sr.Section Enginesr,
Wagon Work Shop, S.C.Railuay,
Guntupalli, Vi jayawada, Krishna Dt.

S« G.B8.Jaganadha Rao, Enquiry Inspector,
Sr. Oy.Genaral Manager's Officse,
S.C.Rallway, Secunderabad.

6. B.V.Subrahmanyam, Sr. Section Enginser,
Yagon Work Shap, S.C.Railway, Guntupalli,
Vi jayewada, Krishna District.

7+ G.V.Mohan Rao, Section Engineser, Wagon Work Shop,
SeC.Railwvay, Guntupalli, Vi jayawada,

Krishna District. .e Respondents.,
Counsel for the Applicant: Mr. M,C.Jacob
s TR e i,

Counsel for the Respondents: Sri V.Bhimanna.

CORAM:

Hon'ble Sri Justics D.H.Nasir, Vica-Chairman.

Hon'ble Sri H.Rajendra Prasad, Member (A)
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0.A.N0,538/99

JUDGMENT .

(by Hon'ble Sri H. Rajendra Prasad,Member(A)

* &
‘e

- .—. . '. f.or Sr_i J.aé.ob - . e . . 'i
Heard Sri Krishna Mohan for the Applicant

and Mr. Bhimanna for the Respondents. . 7
The Applicant is aggrieved by his non-promotion
to the paost of Senior Section Enginesr in the scale of
Rs.7450--11500 (vide Anmexure 111 - Page 14 to the 0.A.)
His eomplaint is that sven though he was shown to be the
saniormost Section Engineer in tha seniority list of
Section Enginsers/Wagon Workshop/Guntupalli Mach.Qepart-
ment as on 6.7.1993 vide Annexure II Pags 9 to the0.A.,

he was overlooked for the naxt prosbiion.

It sppears. that the applicant was remos ed
from se;;ice as tha result of g Oisciplinary Procesdings
initiated againast him. The punishment was, howaver,
modifisd by the Appellats Auéhority to ons of reduction
to a lower stage in his time scale for a period of two ysars.
The sald punishment too cams to an end in October,1997.
A second penalty nf'stoppaga of one incremant for six months
from 1.1.1998 to 30.6.1998 was elso imposed: on him and

this penalty too snded by January,1998 and the pay of

the Applicant was restored to iis original position on 1.7,1998,
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The contention of tha‘Applicant is that by the
promotions ceme to be notified in Annexure 111, no
punishmant of any kind was in operation against him and
that the second psnalty, being in any case a minor one,
cannot be a bar to his normal promotions. He relies
upon Note 1(ii)end (iii) below para 3.9 of Reilway
Board's No. F(D&A)92 RG6-149(A) of 27.7.1995 in support
of his arqumant that there was no justification in not
empanelling him fof promotion since such promotions
are granted according to the seniority of an offigcial

and not by way of sslection or merit.

In the circumstancds, the Respondant No.1 is
directed to dispose of the representations submitted
by the Applicant on 17,8.1998 and 23.10.1998(Annexures IV
and V to the 0.A.,) within 45 days from ths date of
raceipt of a copy of this Order on a proper scrutiny of

the applicant's claim as per rules and lau.

With the above direction, the D.A., is dis-

possd of. No costs.

Byan
(H.RA (D.H.NASIR,J)
38 Vice=Chairman.
Datas: 8=4-1999, . -
-------- IM" '.5\?,'_":';-;-.?_-,' \
Dictated in opsn Court. Taad if:;;
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